Title: General discussion on the budget for the state of Manipur for 2001-2002 and demands for grants on account
nos.1 to 47 in respect of Budget for the state of Manipur for 2001-2002.

MR. DEPUTY-SPEAKER: ltems 12 and 13 will be taken up together. The time allotted for this by the Business
Advisory Committee is one hour.

Motion moved:

"That the respective sums not exceeding the amounts on Revenue Account and Capital
Account shown in the third column of the Order Paper be granted to the President, out of the
Consolidated Fund of the State of Manipur, on account, for or towards defraying the charges
during the year ending on the 315t day of March, 2002 in respect of the heads of demands
entered in the second column thereof against Demands 1 to 47. "

Printed list of demands for grants.
SHRI SONTOSH MOHAN DEV (SILCHARY): Sir, who is the Minister in charge?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): The Minister of Finance has just gone out for a while. | am sitting here to take notes.

SHRI SONTOSH MOHAN DEV : | am not speaking against you. | just wanted to know whom | should address.
SHRI PRAMOD MAHAJAN: You should address the Chair.
SHRI SOMNATH CHATTERJEE (BOLPUR): In any event, they will not reply to your points.

SHRI SONTOSH MOHAN DEV : Mr. Deputy-Speaker, Sir, in this Session, we have unanimously approved
imposition of President's Rule in Manipur.

Sir, the Minister of Finance is back. | just wanted to congratulate him on his being appointed as the Chairman of the
IMF Committee. | asked for his presence because | want to remind him of a convention. Since 1947, whenever
some Minister got any special recognition or a special international award, he invited all the Members of the House
for a dinner. This is like an award to the Minister. So, he should follow that convention. This is why | was asking for
his presence.

Mr. Deputy-Speaker, Sir, the imposition of President's rule was done unanimously in spite of some reservations that
we had because the Government there was hardly six to seven months old. The situation there was very bad.
Territorial limits of the peace agreement was signed with NSCN(IM) were extended without the consent of the other
North-Eastern States. The whole North-East started agitating against this. Thanks the Government, it ultimately
agreed to amend that agreement.

17.18 hrs (Dr. Raghuvansh Prasad Singh in the Chair)

On 30" July when the Minister replied to the debate, he said that as per the Bommai case he could not dissolve the
Assembly. He then assured the House that in the very near future the Assembly would be dissolved, fresh elections
held and a popular Government installed there. We in the Congress party believe that President's Rule is not a
substitute for a popular Government. We want that a popular Government should come there. People asked us
questions as to why we did demand for the dissolution of the Assembly. We did demand it for the reason that out of
60 MLAs, 48 changed sides in the course of the last three months. Some of the MLAs defected even before they
took oath.

Only one person stuck to his party. He is Mr. Rishang Keishing, the ex-Chief Minister of Manipur.

Mr. Chairman, Sir, the whole agitation in Manipur was started by two organisations, namely, AMSU and AMCU.
They spearheaded this agitation. They burnt the Assembly and attacked some residences, which my party does not
approve. But we salute them as there was no major trouble. There was no fight between Manipuris and the Nagas.
There was no internal fight between one group and the other. The agitation was against the Central Government.
Because this Government was the Central Government, | do not approve why they should harm the properties of
the State Government.

Now, today, the hon. Finance Minister has come with a Budget for Manipur for 2001-02 because earlier the
Assembly had passed the Vote on Account for only four months which has lapsed. Probably, he knows that for the
last two months, the employees of the State Government of Manipur have not got their salaries. So, this Manipur



Budget should be passed immediately.

But | would like to submit that his Budget has a deficit of Rs. 490.67 crore. There is no increase in allocations. He
gave a very nice speech and assured to the North-Eastern States to look after their problems. He had also made
announcement of 10 per cent surplus to be spent in the North-Eastern States by each Ministry. Planning
Commission was there for it. But in the Budget, there is no increase in the allocation for education, medical care,
health, family welfare and for the development of the Scheduled Castes and the Scheduled Tribes. Rather, some of
the allocations have been drastically reduced. Why is it so?

Does he want that when the new Government is installed, they should run to the Central Government with a
begging bowl asking for money? We want to improve the economic conditions of Manipur. So, the hon. Minister
should give a message to the people of Manipur that the Central Government will help them, will provide them
money and they should take active part for the development of the State.

Mr. Chairman, Sir, Manipur is one of the best States in the country which is very rich in the cultural heritage.
Manipur -- probably everybody knows -- is very famous for its cottage industries. Their shawls, sarees and various
other products have got the market not only in India but also in the international arena. But | am sorry to state that
the Budget speech of hon. Finance Minister does not show any encouragement for them.

One of the problems in Manipur is over-staffing of the employees. The Government employees have to be
rationalised. We want right-sizing of the Government staff and curtailment of the Government expenditure. The
expenditures which are lavish in certain areas have also to be curtailed. We want the Central Government loans to
be converted into grants. If they continue these loans as a burden on these States, they will not be able to survive
as their revenue income is very less. There is a ban on new appointment for sometime. | understand that one
Agreement has been signed between the Central Government and the State Government. If that Agreement is
adhered to, this will turn the State into a state of good economic development.

Sir, there must be some efforts in the State for resources mobilisation. In order to do resources mobilisation, the
Central Government has to encourage horticulture and the cottage industries there. Manipur is one of the places
which is adjacent to Myanmar. Through clandestine manner, many of the Indian products are going there. Some
years back, when Shri P. Chidambaram was the Finance Minister, he opened the border Trade Centre in Tamu
which improved the conditions a lot.

Eighty per cent of the people of Myanmar use cycle. They are not very keen to use motor cars and other vehicles.
So, there was a proposal to start a cycle factory in Manipur with buy back facility with Myanmar. | want that during
the period of President's Rule, this matter is looked into.

I would like to have the hon. Finance Minister's pointed attention to a particular thing. Probably, he would have
been told about that. About 12,000 employees of the State Government, from the rank of Joint Secretary up to the
level of peon, particularly of the Naga community, are not going for the Government service for the last five months.
The Governor and his advisors are not taking any action to build their confidence; Manipuri people are not against
them. It is because of signing of the fresh accord. Some students' outfit of Naga community has given an appeal to
them by saying that they have to boycott Government offices. That situation must change now. How cannot we
have a Government with 12,000 permanent employees staying away from job? The Employees Associations must
be given some opportunity to have a discussion with the Governor, his advisors and MLAs. They should be
encouraged to join service.

| have been told by some MLAs over phone that a group of MLAs from all parties wanted to go to Senapati, to
create a good atmosphere. But they were not given vehicles and they were not given any army security or escort.
Why is it s0? In Manipur, there is no rail communication. There is a small line passing through my constituency and
going up to Jiribam. This is an excuse for a railway line — that is, it is hardly being used. Road transport is the most
mobile transport there. For the last one month, there is dearth of petrol; there is dearth of diesel and there is dearth
of other essential commodities. Why is it so?

There is a stretch of about 10 Km. between Manipur and Nagaland which the extremists have taken control of.
They have an artificial gate and they collect Rs.5,000 or Rs.10,000 per truck, in front of the eyes of the CRPF and
BSF. The demand of the people of Manipur is that this bottleneck must be removed; this is not a good thing. The
Chief Minister of Nagaland told me that they are giving free passage. But when they are entering Manipur, there is
this outfit - masterminded by Muivah — by the Naga boys or Naga students. This should be taken care of. Army is
the only answer. People are afraid of Army because sometimes the CRPF and the BSF do not want to have any
conflict with the local people. This is a very vital point.

| expected one of the Ministers of State for Home Affairs to be present here in this House. Unfortunately, nobody is
here. | will request the Finance Minister and Shri Th. Chaoba Singh who is from Nagaland-Manipur area to look



after this particular problem. If road transport is stopped, Manipur will be in serious crisis.

Manipur is in deficit in financial matters. In Manipur, now, there is absolutely no business at all. It was one of the
world's top centres for tourists. Tourist development in Manipur can fetch very good revenue for the State, but
unfortunately, it has come to a stop. That should be seen and this situation must be corrected. ...(Interruptions)

Sir, when you are on this side, you behave very well, and when you go there, you become somebody else. | will
finish it in 5-6 minutes. | will not take long time because there are other speakers from my Party.

Now, terrorists are collecting money. That has to be stopped. Another thing is that the cottage industry must be
strengthened. The cottage industry product of Manipur is very much sought after industry all over the world.

Mr. Chairman, Sir, the Government of India has approved a techno-economic report of the Tipai Mukdom power
project. This plant will produce 1600 megawatt of power. At our request, the Finance Minister has already provided
Rs.25 crore for the infrastructure development. But unfortunately, the MoU which has to be signed between
Manipur Government, Mizoram Government and Assam Government, has not been signed. Why is it so? The
Manipur Government has approved this project. They demanded certain adjustments in the project report. They
wanted that the height of the dam should be reduced and rehabilitation programme in the peripheral villages should
be taken up more vigorously and effectively.

As regards security, there was some dispute between the Manipur Government and the Central Government. The
loading of three battalions on the project itself would have made per unit cost of power unviable. Now, the
Government of India has agreed that they will give the security from the Central Government. But it is in a stage
which needs our advisors. All the political parties have agreed. Shri Th. Chaoba Singh knows it. Another Member of
Parliament from that area would also speak on this. He told me that the people wanted it. | would particularly
request Mr. Finance Minister to take a meeting after this Session on the Tipai Mukdom project. He should also
invite the Ministry of Power as well as the representatives from the three State Governments which are involved in
it. You have said that you are going to Assam. It will be a feather in your cap if by your initiative the MoU for Tipai
Mukdom project is signed. The Planning Commission has approved it and you have approved the financial outlay
for the next five years. Now, the infrastructure development has to start. This will not only help the people, the
engineers and the MBA passed boys who are loitering in Assam, Manipur, and Barrack Valley in my area, but would
also benefit my area from the point of view of floods. It will save huge amount of rupees. Like Punjab, we grow
foodgrains. But every year we have flood twice or thrice which destroys all the crops. This is the project which
Indira Gandhi gave us, Rajiv Gandhi took it up and the present Prime Minister has sanctioned it. This project was
taken up at our request by the Prime Minister. You have also obliged us by giving funds. The Planning Commission
told us that the Ministry of Finance has agreed and said that the hydel projects should be encouraged in the North-
Eastern States. This is the policy of the Central Government. Fortunately, today you are here to have the Budget
passed. | hope you will try to do it quickly.

As | said, the memorandum was singed in 1999 with the Ministry of Finance, Department of Expenditure which will
provide a road map for fiscal reforms of the States. | have gone through it. It is very positive and very encouraging.
It gives a signal to the States that thus far no further. Though | am from the North Eastern State, | always say that
some people in North-Eastern area do not like me. You and many other people have also said this. Money is going
but it is not converted into fiscal asset because of misuse of money. If you take a study, you will find that the money
is going but unfortunately money is not percolating into assets. Why is it so? It is because we the politicians who
run the State do not know how to utilise these funds. Sometimes, we are compelled by the terrorists to pay a part of
the money to these people.

So, | do not want to go into the details of other things like the Agreement, the fall-out and so on. When my friend,
Shri Mani Shankar Aiyar would speak, he will deal with the subject. | only want to deal with the Budget and also the
present situation. | personally want that there should a specific declaration from the Government about holding
elections, as promised in the last Session when the President's rule was declared. That has to be declared.
Otherwise, a wrong message will go because we have taken a very unusual step. An Assembly which was there
only for six months had been asked to go out because of many things which | do not want to say now. The MLAs
did not behave well. They were under pressure of terrorists to do many things which should not have been done.
Hence, my humble request to you is that elected representatives should be there to look after the interests of the
States. As | said in the beginning, President's rule is not the answer for a popular Government. The students and
the people said that they should be given a chance to elect in a right manner their own representatives who are
good, effective, honest and sincere. They will try to bring them.

With these words, | support this Budget and | am sure that when you go to the North-East and visit Manipur, you will
give a good message to the people of that area.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir | am on a point of order under Section 2 of Rule 376 and



Rule 389 which confers residuary powers upon the Chair. Manipur is under President's rule and therefore, in effect,
it is the Ministry of Home Affairs which is ruling Manipur. It is very essential that in this debate, we have the
presence of some representative of the Ministry of Home Affairs to listen to what we have to say. Shri I.D. Swami
was here till a few minutes ago, but just as this debate started, he left the Chamber. | would request you with folded
hands to ask the Treasury Benches to arrange for some Minister from the Ministry of Home Affairs - if not the Home
Minister, at least the Minister of State in charge of this - to kindly come to the Chamber of the House.

SHRI HOLKHOMANG HAOKIP (OUTER MANIPUR): Sir, | want to relate the position of three or four days of
Manipur. | am very unhappy about it. But | cannot blame the hon. Members of Parliament sitting here tonight for it. It
is the people of Manipur or we who have to blame ourselves. It is the result of the administration of the succeeding
Governments at the top level, specially the Home Ministry which has mismanaged the situation.

The financial position of Manipur is in shambles. Today, | would like to suggest two very important things since
Manipur Budget is under discussion now. | think the hon. Finance Minister will kindly take action on those lines.

Since Manipur is under President's rule, the powers of the Legislature of the State of Manipur are exercisable by
the Centre. The Union Finance Minister is, therefore, presenting the Budget of Manipur for the year 2001-2002.
Taking into consideration the revenue account, capital account and the transactions in the public account, the
Manipur Budget for the year, 2001-2002 closes with a deficit of Rs.498.67 crore only. This is a big deficit for a small
State. But, | am very much dismayed because the funds earmarked for the social sector has been reduced to a
great extent.

Earlier, my senior colleague, Shri Sontosh Mohan Dev, had also pointed out that spending on social sector has
been reduced to a great extent, be it education, medical, health, family welfare or development of Tribal and
Scheduled Caste. There has been drastic reduction in allocation of funds for these services. | do not understand
the rationale behind this reduction. |, therefore, request the hon. Finance Minister to enlighten us on this.

The State Government employees are in a way happy about the President's Rule for the simple reason that they
would get their salaries regularly. It is a well known fact that the Government of Manipur had difficulty in giving
salaries to the employees. The employees were not getting their salaries for months together. Now, they expect that
the Centre will take care of them.

Frankly speaking, the financial position of the State is really in shambles. The fiscal position of Manipur is further
aggravated by the adoption and implementation of the Fifth Pay Commission Report. Everyone in the House will be
stunned to know the fact that as of 315t March, 2000 the total liabilities of Manipur stood in the vicinity of Rs. 1,800
crore. Something should be done at the earliest, otherwise the situation will go from bad to worse.

It is learnt from the Press reports that the Union Finance Ministry have signed a Memorandum of Understanding
with North-Eastern States, like Assam and Nagaland to undertake fiscal reform programmes. As per this
Memorandum of Understanding, the State Government has to freeze fresh appointments, impose a curb on
Government expenditure and restructure the financial sector. To reciprocate, the Union Finance Ministry had given
an extended Ways and Means Advance and additional open market borrowings as support to the North-East States
which adopted the Central pay scales. In the case of Manipur too such kind of approach will certainly bring about
positive changes. When it is under President's Rule, it is the right time to adopt and implement acceptable and
monitorable fiscal reform programmes in Manipur.

We may experiment the zero based budgeting approach. I do not know whether the Finance Minister and the Union
Government will take it seriously or not. Once Shri Yashwant Sinha had indicated the use of zero based budgeting
approach, | do not know how serious he was. In fact, the concept of zero based budgeting was propounded by
Peter Pyhrr in the Seventies. Jimmy Carter, the then President of USA applied it for the preparation of the Federal
Budget in 1979. Thereafter, various Governments have been adopting zero based budgeting in various degrees,
depending upon their requirements. Zero base Budget means the past is cut-off, the present is regarded as a clean
slate and all Departments have to start from the scratch. It has three essential principles — (1) Should we spend?,
(i) How much should we spend? and (3) Where should we spend?

We may experiment with zero based budgeting in smaller States like Manipur. We can see how successfully we can
manage the economy and the fiscal position by adopting such a dispensation. | firmly believe that zero based
budgeting will certainly bring about positive changes in the overall economy and financial position of the State.

If 1 am not wrong, in this year's Budget speech, Shri Yashwant Sinha has earmarked Rs. 10,607 crore for the next
five years to encourage States to implement monitorable fiscal reforms as recommended by the Eleventh Finance
Commission.

This fund may be utilized for such a zero-based budgeting experiment, particularly when the Centre is administering



the State of Manipur.

Certain measures should also be taken up immediately to bring back the State's finances on the right track and
possibly boost the economy too. | would like to suggest some concrete measures which are: first, right-sizing the
Government staff. The recent dismissal of more than 14,000 excess staff by the State authority is really a step in
the right direction. The hon. Member who spoke earlier said that it is 12,000. It is not 12,000 but it is 14,000 or
something more than that. Secondly, | suggest curtailment of Government expenditure to the minimum. Thirdly, |
suggest converting the Central Government loans into grants and, fourthly, no new appointments for ten years that
include ad hoc, part-time and temporary appointments.

For boosting the State economy, | would suggest certain long-term measures. For both resource mobilisation and
employment generation, we can identify three areas where we can put maximum focus. They are, namely, tourism,
trade and commerce and horticulture. Manipur has the right potential to have a tourism-based economy. But, alas,
the amount allocated for the purpose is a meagre Rs.2 crore. We can further promote and expand the Indo-
Myanmar trade via Manipur - with Moreh and not Tamu. The hon. Member who spoke earlier, said about Tamu
which is in Myanmar. Moreh is is the centre for the North-East. Horticulture is another sector which can be
developed in a massive scale in the hills of Manipur. The hills of Manipur may be converted into orchards, gardens
of oranges, lemons, pine apple and tree bearing cash crops.

Finally, | am extending my support to the hon. Finance Minister to pass the Manipur Budget for the year 2001-02.
But, | urge upon the hon. Finance Minister to have the fiscal health of Manipur in mind. It is a very sensitive State
with a very high literacy rate. Paying only lip service and announcing economic packages one after another will no
longer appease the people. Let us stop blaming one another — the State blaming the Centre or the Centre blaming
the State. Instead, something serious and something concrete should be done together before it is too late.

For the last two-and-a-half months, there is a blockade. Only day before yesterday, some trucks have reached
Imphal. Most of the trucks and buses are stranded in Assam. Nagaland has cooperated. Assam has cooperated.
Only the Nagas in Manipur create difficulty. From Mao Gate, which is the boundary between Nagaland and
Manipur, to Kangpokpi, there is some difficulty. So, we are not getting petrol. We are not getting rice, all the
essential materials and food stuff. This is the situation prevailing there. Only day before yesterday, trucks and
buses have started moving. Life is slowly returning to normalcy. We say that Aya Ram, Gaya Ram Government is
not good. We have put the Assembly under suspended animation. We want to see that the State governed by the
Centre should progress well. But the Governor has failed to protect peace there. Excepting Mao Gate to
Kangpokpi, the situation is peaceful. There is no problem. Day before yesterday, it was shown that a bomb was
planted on the road. Some people were injured. Some vehicles were destroyed. This is the situation. Let the
Central Government rule prove to be very effective. Let it bring peace to Manipur. We need better Governor and
better advisor to the Governor. The present set up will not prove successful.

With these words, | support the Manipur Budget. Let it be passed as early as possible.
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SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, | will do my best. There are important points to be brought
out.

Mr. Chairman, Sir, on the 27 of July, 2001, the Prime Minister convened a meeting of the Chief Ministers of the
North Eastern States and informed them that he was restoring the status quo ante by withdrawing the three words,
“without territorial limit' from the Bangkok agreement of 141 June 2001. The Home Minister, Shri L.K. Advani met
the Press immediately thereafter and said to them — | have with me The Hindu of the 28 July - that the
Government's representatives had already discussed the matter with the NSCN-IM, and | quote: "they are
agreeable to this proposal." Sir, furthermore, we have The Indian Express of the same date and The Hindustan
Times of the same date, which repeat that the hon. Home Minister did use the expression that the NSCN-IM were
agreeable to the withdrawal of these three words. Of course, those of us who saw him on the Television had the
opportunity of hearing this with our own ears. | would like to read from The Telegraph of the 29 July, that is to say,
within 24 hours, and | quote:

"The NSCN-IM leadership issued a statement from Amsterdam, tonight (that is the 28! of July) saying a
truce within the territorial limit was not acceptable to them."

The statement issued by the collective leadership of the NSCN-IM said,

"During the two-day talks with the Centre's negotiator, Shri K. Padmanabaiah, in Amsterdam, nothing was
finalised on the review of the 14" June Bangkok agreement. "

And within a couple of days of that, Mr. Punthing Shimra, the Convenor of NSCN Cease-fire Monitoring Cell said
that the Centre's claim of consulting the Naga leaders before revoking the cease-fire extension were bogus and the
cease-fire within the so-called State of Nagaland has no meaning. Sir, the immediate reaction to Shri L.K. Advani's
statement, as put out by PT|l was -

"Over three lakh people came out on the streets tonight in Imphal defying the curfew to celebrate the
withdrawal of the cease-fire from Manipur. The reports said, people in thousands also turned out in
various districts to hail the amendment of the truce. "

Today, nobody knows whether the NSCN-IM has or has not agreed to the deletion of these three words.

Sir, the last 88 days of the President's Rule in Manipur have been the worst 88 days in the history of Manipur with
people out in thousands and lakhs upon the street protesting what the Central Government did on the 14" of June



without consulting its own Governor, who was implementing the President's Rule in the State. And because of the
total confusion that it has prevailed since the 27" July, that is, for the last one month over whether the NSCN-IM
have or have not accepted the deletion of these three words, there is no civic life in Manipur. There is no political
life in Manipur. Most of the traffic in Manipur stands completely stranded.

Many parts of the State are isolated from other parts of the State as well as from other States. There is no question
of economic development. There is no question of prosperity being restored. There is no question of resuming
farming or industry or small-scale industry or handicrafts in any normal manner. We have the Government
presenting us here with a Budget which they claim will be implemented in the next 12 months. It is impossible to
implement any Budget in Manipur unless and until the root political problem which has been unilaterally caused by
the Union Government of India and the confusion which has been confounded by what the Prime Minister stated to
the three North-East Chief Ministers and then the Home Minister stated to the media is removed.

With a view to assisting the hon. Home Minister to get over these problems and place a true perspective before this
House and through this House, this country when | was intervening in the debate on the 30" of July, 2001 on
President's Rule in Manipur, | said Sir, "We still do not know whether the agreement that has been allegedly made
to delete those three words is valid or not." | pointed out that even today, The Hindu has a report from a local senior
representative of the NSCN (I-M) of Manipur denying that the NSCN (I-M) has accepted the deletion of the three
words 'without territorial limits'. And to this, in that debate, the hon. Minister of Home Affairs, Shri L.K. Advani replied
as follows: He said:

AfdT v araR Sft & qet 6 wur gAgw e, ((rEun) 9 ard g § S qarn arear € 5 999 ara g8 ofk o et wenfy @4 @ A i v
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g 9% §a ¥ ®e 3@ g 78 & qarar | F@ g 27 - R B ofew A gemerian aw sara € - "l am preparing to leave
Amsterdam tomorrow to clear the air of misunderstanding, if any." Have you ever heard of a written agreement
signed by Mr. Padmanabhaiah on the one hand and by Mr. Muivah on the other, being amended without their
signatures being obtained on the amended agreement? From the 271 of July, that is, one month and one day, we
have been asking the Government to produce any documentary evidence at all that proves that the Home Minister
was telling the truth to this House when he said that they were agreeable to it. They had agreed to it as is stated
over here. We have not seen any document. We know that Mr. K. Padmanabhaiah has been again to Amsterdam.
But all that we know of the NSCN(I-M)'s view is that they had never agreed to this deletion of these three words.
They still not agreed to the deletion of these three words. Yet, the Prime Minister misleads all the Chief Ministers of
the North-East States by claiming that the NSCN(I-M) has agreed to this deletion. The Home Minister then misleads
the media and the nation by making a similar statement outside. Then they come into the House. | tried to caution
the Home Minister by reading out from The Hindu. He still says nothing doing. When | asks him another question,
he gets up and tells me that what is written in the newspaper does not matter; what | said on the floor of the House
is what it matters. | would have thought that after one month, at least, the Government would come clean on this.

Today, | have a factual note on the notice of a question of privilege dated the 315! of July, 2001 which | had given to
the Speaker. This matter will come up subsequently. So, | do not want to go in any detail into this.

But | do wish to point out that in a signed document handed over to me today, by Shri L.K. Advani — here is his
signature — he has - if you will forgive the expression — the gall to tell us and tell me and then later on this will come
to the House and | quote : "After detailed discussion, NSCN(IM) agreed to the deletion of the words 'without
territorial limits' from the cease-fire agreement. How can they claim this? Where is the document? After all, the
Bangkok agreement of 14t June was a signed document. It was not an oral document. It was a document with the
signature of the Government of India's interlocutor and the leaders of the NSCN(IM). If there is going to be a major
change in that document involving these three words ‘without territorial limits', | presume they had obtained the
signature of the NSCN(IM)'s authorised representative before the hon. Prime Minister told the Chief Ministers of the
North-Eastern States that the three words stood deleted with the agreement of the NSCN(IM). In the face of the fact
that that has not happened, one can only conclude that the Government is party to confounding this confusion and
until the political situation there is resolved, there is no way in which the hon. Minister of Finance can achieve the
objective with which he has placed this Budget before us.

Sir, the same confusion prevailed over the appointment or non-appointment or non-official appointment or officially

not-confirmed appointment of Shri P.A. Sangma. | have here The Telegraph of 2nd August which says : 'Sangma
confirmed the offer from PM Shri Atal Bihari Vajpayee and | agree'. There has been no follow up on that. The
consequence is that nobody knows who is the interlocutor from the Government side.

In these circumstances, | am afraid, there is no way in which we can trust the Central Government through its



Governor in Manipur to run a decent, honest, straightforward administration there which will give political stability
and the prospects for economic progress.

Therefore, Mr. Chairman, Sir, my last quotation comes, which is once again from Shri L.K. Advani which he stated
in this House with regard to the dissolution of the Assembly :

"FA TRE W EH 98 B U UXBR g9 BT 36T T W@, Afh ey e iy w3, fe 39§ &, gua forg F 9 fe
HftqR @ Rufy | 8 s "

Sir, | have with me - this is the last page - The Telegraph of 22" August. The news item is datelined 'Imphal,
August 21' wherein the Governor of Manipur, His Excellency Shri Ved Marwah stated as follows in a private
interview to The Telegraph : "Manipur Governor Ved Marwah has hinted at the possibility of early elections in the
State. Democratic process in Manipur should be revived at the earliest in the interest of the people there" - he said
this in an exclusive interview. Shri Marwah said dissolution of the Assembly was only a matter of formality, now, as
Union Minister of Home Affairs Shri L.K. Advani has already committed on this in Parliament. Shri Marwah observed
elections will not be divisive; it will rather bring the people together.

Therefore, | request that before this debate is ended, the representatives of the Ministry of Home Affairs, who are
present here, intervene in this debate and give an assurance to this House that the suspended Assembly will be
immediately dissolved and that the Home Minister's assurance that elections will be held within this period of six
months of the President's rule, that is before 2" December, 2001 will be fulfilled. Unless and until we get this
assurance, | am afraid, there is very little point in voting for or against the Budget that has been presented by the
hon. Minister of Finance.
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SHRI RUPCHAND PAL (HOOGLY): Sir, it is very unfortunate that we have to take up the responsibility of the
Manipur State Assembly. It is more distressing that the Assembly is there, and our apprehension is that there may
be cases of horse-trading. Therefore, we have repeatedly been pleading with the Government that the way the
Government is moving with narrow partisan consideration, it is not good for the unity of the country, particularly for
North-East States. It sends a wrong signal. | am not elaborating on these issues because we have already
discussed these issues on the floor of the House.



Secondly, today, the hon. Minister has assured the House that very soon, he would take up the very important
issues related to North-East particularly, and he would himself make a visit and try to interact with the people over
there. However, in the absence of a Government in Manipur, there will hardly be a chance for the people of
Manipur to represent their case.

As you know, there are so many problems related to Manipur. Some of them are common to the North-East and
some of them are specific problems being faced by Manipur itself. One of the major problems being faced by the
North-Eastern States is the air service.

Now the Government is considering disinvestment of Indian Airlines and all those things. The uneconomic sectors,
like the airports are suffering in a big way, be it Bagdogra, be it Imphal, be it Agartala or be it any airlines in the
North-Eastern region. My plea is that whenever the hon. Finance Minister visits the North-Eastern States, he
should try to assure the people of the region about this. There is already a feeling amongst some section of people
in the region that their grievances are not being heard and they are being neglected.

Sir, today in the morning itself we were hearing that — | do not know in what context it was said, and that has really
hurt the feelings of our former Speaker, Shri P.A.Sangma - that the North-Eastern region does not belong to the
mainland of this country. Maybe that it was used in a different context but still there is a feeling of deprivation
amongst them. The feeling is that whatever is being enjoyed by the people in the mainland, particularly in the
metropolitan cities, such facilities are not available to the people of the North-Eastern region.

Sir | have mentioned about the airline services. But just a few minutes back the hon. Member from the North-East
was mentioning as to how the number of flights to the region are being reduced. The rail services to the region
have been on the decline. There are problems of insurgency and militant activities in the border areas. Along with it,
there are problems of smuggling and all that. These problems are well known to the Government.

Sir, the matter that is of very deep concern to all of us is that the Government is not serious about the problems of
the North-Eastern States and rather they are indulging only in gimmicks and engaging themselves in some
dangerous games. | believe, that the Government should, as early as possible, try to restore the
assembly...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, first the Assembly should be dissolved...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Yes. First the Manipur Assembly should be dissolved and then fresh elections
to the State Assembly should be held so that the people can give vent to their feelings and their democratic rights
could be restored.

SHRI MANI SHANKAR AIYAR : Sir, Shri Swami is the Minister in charge. He has visited Manipur and we know he
had a bit of trouble there. We should have at least a few comments from him...(/nterruptions)
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MR. CHAIRMAN: Now, please take your seat. Let the hon. Minister reply to the debate.

SHRI YASHWANT SINHA: Sir, this is a discussion on the Budget and the Vote on Account of the State of Manipur
which happens to be under the President's Rule.

Sir, the House is aware that because the State is under the President's Rule, therefore, the responsibility of the
Legislature of Manipur vests with the Parliament of India and because the State Assembly had, on an earlier
occasion, taken a Vote on Account for only four months from April to July, it became essential for us to come to this
House in order to ensure that the functions of the Government were carried out smoothly and that the Parliament
passes this Viote on Account.

Sir, a number of issues have been raised. | believe, when the discussion on the President's Rule came up, this
House discussed those issues and all the political implications of the President's Rule on the 30t of July, 2001
during this Session.



Some issues have been raised and, in deference to the wishes of hon. Member Shri Mani Shankar Aiyar, my
distinguished colleague from Home Ministry decided to be present in the House so that if any non-budgetary issue
was raised, he could take it back to the Home Minister and discuss the matter with him.

Sir, before | come to the vote on account, | would like to deal with other issues. The main issue which has been
raised is — Shri Sontosh Mohanji here was raising that issue — that when the discussion took place in the Lok
Sabha on the 30t of July, there was an understanding given by the Government and accepted by the opposition
that Manipur Assembly will be dissolved and that fresh elections would be held in Manipur very soon. | have come
to this House for a vote on account. This is only for four months starting from August until November. We are not
passing the full budget of the State of Manipur. Parliamentary practice is that when you come for a vote on account,
for whatever period, you have to present the income and expenditure statement for the whole year. That is why the
document that we have presented before this House contained the Statement of Expenditure and Receipts for the
whole year. But, | am asking this House for vote on account for Manipur for four months only, as | said, starting from
August and ending in November.

Why is the Government of India not presenting the full budget for the State of Manipur? It is for two reasons. The
first is that we want popular Government in Manipur, whatever its colour, to take care of the problems, to go to the
Assembly and get the budget passed for whatever period is left of the year. Because we are asking for a vote on
account for only four months, it could be easily inferred that we expect a popular Government in Manipur to be in
office before the end of November so that they could then take the budget of Manipur to the State Assembly.

Now it follows that no fresh election can be held in Manipur until and unless the present Assembly is dissolved and,
| believe that when he was replying to the debate the hon. Minister had assured this House that this would be done
very soon. | have checked up the position and | would like to say that it is a matter of a few weeks, if not a few days,
when the Government will follow the prescribed procedure and take a decision about the dissolution of the
Assembly of Manipur to pave the way for holding of early elections there so that a popular Government is installed
in Manipur as quickly as possible in order to take care of the problems of the people there. So, let not anyone be in
any doubt about the intentions of the Government.

As far as the second issue about the agreement, about those three words about which hon. Member Shri Mani
Shankar Aiyar was referring to here is concerned, if | have heard him right, he said that he had given a notice of
breach of privilege for this. Is that right?

SHRI MANI SHANKAR AIYAR : Yes, Sir.

SHRI YASHWANT SINHA: If that is right, Mr. Chairman, Sir, then quite clearly this is a matter which will be taken up
by the Speaker and he will decide whether he wants to refer this matter to the Privileges Committee or not. Since
the matter is a matter of privilege, | do not think | should venture an opinion in regard to that at this point of time.
This matter will be separately dealt with.

As far as the budget itself is concerned, the hon. Members, especially those from the North-East, are right when
they have expressed their concern at the decline in the Plan allocation. As | said, this is only a Statement of
Expenditure and Receipts. We are not, like any popular Government will do, preparing the plan and we are only
making a provision as it stands on the basis of the expenditure statement which has been given to us by the State
of Manipur.

| am quite sure that when the popular Government is installed, that popular Government will discuss the plan
allocation with the Planning Commission, and then the plan allocations could be revised.

But | will take a minute of your time, Sir, to point out that the issue which has been raised here by various hon.
Members about the state of the finances of Manipur is well taken. The finances of the State have been in a major
mess for sometime. Once again, if you notice, you will find that they suffered as a result of what happened to all the
States of the country, as a result of the impact of the Fifth Pay Commission. Manipur also suffered as a result of
that. All these issues have been discussed by the Eleventh Finance Commission.

The Eleventh Finance Commission, | am happy to report to the House, has given an additional amount of Rs. 1,079
crore more to Manipur compared to the Tenth Finance Commission. This has helped Manipur improve the fiscal
situation of the State of Manipur.

As was pointed out by Shri Sontosh Mohan Dev, the Government of India and the State of Manipur have entered
into a Memorandum of Understanding with regard to fiscal consolidation in that State and there are various
obligations which flow from this MoU. | am hoping that the State of Manipur will continue to follow the prescribed
path and gain consolidation. | was trying to find out the monthly wage bill of the Government of Manipur, and it
comes to Rs. 60 crore. Another Rs. 7.55 crore is for pension bill. If you take these together, only on pay, salary and



pension, it is Rs. 67.55 crore per month. | was trying to check up what was the State's own resources, and | found
that the State's own revenue both from the Tax and Non-Tax is as small a sum as Rs. 8.61 crore. So, the Bill is Rs.
67.55 crore, and the revenue receipt is Rs. 8.61 crore. This is the problem. It is not a temporary problem. It is a
structural problem. That is why, steps have to be taken to correct it over a period of time. | am sure that this MoU
with the Government of India will enable the Government of Manipur to strictly follow the various steps which have
been prescribed there.

Sir, there are other grants. The grants under Constitution is Rs. 32.44 crore. The share of Central Taxes and
Duties is Rs. 19.25 crore and the normal Central assistance is Rs. 24.40 crore. This is Rs. 75.09 crore in all.

So, as far as the commitment of the Government of India is concerned, the Government of India has been going out
of its way. Even when there was a popular Government, we went out of our way to help the State of Manipur
whenever they got into any problem. Apart from being a Special Category State, there are still problems, and we
have gone out of our way, whenever they have run into overdraft, to help them with the ways and means, advances
which we provide from the Government of India.

I would like to assure this House that not only during the President's Rule but also in future when there is a popular
Government in Manipur, this commitment shall abide that we shall stand by the Government of Manipur, by the
State of Manipur and by the people of Manipur in order to ensure that they do not face the kind of financial
problems which has been the case in the past.

Sir, as | mentioned, the developmental expenditure will be taken care of. We will continue to incur developmental
expenditure. When the popular Government comes, they will take care of the additional needs of the people of
Manipur.

Sir, | am very happy to notice that the concern that we have for the North-Eastern States is a concern which cuts
across party-lines. | think, as the sovereign body of this country, this House must send a very strong signal to all our
brothers and sisters in Manipur and also to all our brothers and sisters in the entire North-East that North-East is as
much a part of India as any other part of the country. All of us are committed to stand by the people of North-East.

Shri Sontosh Mohan Dev has given me some compliment for the development of hydel power in that part of the
country. Dr. Raghuvansh Prasad Singh was telling us that that is where the potential is. The Government of India is
aware of it; it has been aware of that potential for quite some time. It will be our endeavour to ensure that the
financial situation of the various States in the North-East is improved, also by utilising fully the hydel potential which
is in existence in those States.

| have already mentioned in reply to my earlier debate that | plan to visit the North-East. Shri Sontosh Mohan Dev
has said that | should go to Manipur. | certainly will keep this in mind. But it will be our endeavour to ensure that the
Prime Minister's package which was announced last year for all the North-Eastern States is fully and
comprehensively implemented so that those States and the people of those States lead a more prosperous and a
more happy life.

With these words, | would recommend that this House adopt this Budget, a vote on account for Manipur, with
acclaim and without any opposition. Thank you.

MR. CHAIRMAN : | shall now put the Demands for Grants on Account (Manipur) for the year 2001-2002 to vote.
The question is:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in
the third column of the Order Paper, be granted to the President, out of the Consolidated Fund of the

State of Manipur, on account, for or towards defraying the charges during the year ending on the 315t day
of March, 2002, in respect of heads of demands entered in the second column thereof against Demand
Nos. 1t0 47."

The motion was adopted.



